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RAJYA SABHA 

Friday, 13th February 1959 

The House met at eleven    of    the clock, 
MR. CHAIRMAN in the Chair. 

RESOLUTION RE APPOINTMENT OF A 
COMMITTEE TO CONSIDER AND 

MAKE RECOMMENDATIONS AS TO 
THE TRADES AND INDUSTRIES 

WHICH SHOULD BE 
NATIONALISED. 
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"Nationalised industries are monopolies 

in the worst sense of the word. If a private 
business should become a monopoly and 
abuse its position, there is no difficulty in 
dealing with it. But a government monopoly 
has behind it the whole strength of the 
government and under a socialist 
government the Ministers themselves have 
a political interest in trying to bolster it up 
so as to justify their own policy and 
conduct." 
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"These basic and general principles were 
given a more precise direction when 
Parliament accepted in December, 1954, the 
socialist pattern of society as the objective 
of social and economic policy. Industrial 
policy, as other policies, must therefore be 
governed by these principles and directions. 
In order to realize this objective, it is 
essential to accelerate the rate of economic 
growth and to speed up industrialisation, 
and in particular, to develop heavy 
industries and machine making industries, 
to expand the public sector, and to build up 
a large and growing cooperative sector. 
These provide the economic foundations for 
increasing opportunities for gainful employ-
ment and improving living standards and 
working conditions for the mass of the 
people. Equally, it is urgent, to reduce 
disparities in income and wealth which 
exist today, to prevent private monopolies 
and the concentration of economic power in 
different fields in the hands of small 
numbers of individuals. Accordingly, the 
State will progressively assume a 
predominant and direct responsibility for 
setting up new industrial undertakings and 
for developing transport facilities. It will 
also undertake State trading on an 
increasing scale. At the same time, as an 
agency for planned national development, 
in the context of the country's expanding 
economy, the private sector will have the 
opportunity to develop and expand. The 
principle of co-operation should be applied 
wherever possible and a steadily increasing 
proportion of the activities of the private 
sector developed  along  co-operative lines. 

The adoption of the socialist pattern of 
society as the national objective, as well as 
the need for planned and rapid 
development, require that all industries of 
basic and strategic importance, or in the 
nature of public utility services, should be 
in the public    sector.        Other    
industries 

which are essential and require investment 
on a scale which only the State, in present 
circumstances, could provide, have also to 
be in the public sector." 
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MR. CHAIRMAN:    Motion moved: 

"That this House is of opinion that 
Government should appoint a Committee 
consisting of Members of Parliament and 
persons having expert knowledge of the 
subject to consider and make recommenda-
tions as to the trades and industries which 
should be nationalised having regard to the 
present situation in the country." 
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[Mr. Chairman.] 
Every subsequent Member has 13 minutes' 

time, except the Minister concerned who may 
take half an hour. 

SHRI BHUPESH GUPTA (West Bengal): 
Mr. Chairman, I am grateful to the hon. 
Member for giving us an opportunity to speak 
on a very important subject, the importance of 
which is all the more today in view of certain 
economic trends and developments in our 
country. It is also important because we are 
discussing this matter after the Nagpur session 
of the Congress, where certain fine sentiments 
were expressed in favour of developing the 
public sector. I should begin by a reference to 
the Industrial Policy Resolution of the 
Government in  which it is  stated: — 

"In order to realise this objective, it is 
essential to accelerate the rate of economic 
growth and to speed up industrialisation 
and, in particular, to develop heavy 
industries and machine making industries, 
to expand the public sector, and to build up 
a large and growing cooperative sector." 

Then, again, it goes on to say: — 

"The State has, therefore, to assume 
direct responsibility for the future 
development of industries over a wider 
area." 

The emphasis was definitely laid on the 
public sector, though somewhat haltingly, as 
is often the case with the Government there. 

Then, Sir, you will remember the Prime 
Minister was very fond of once talking about 
strategic heights in our economy. Three or 
four years ago in this House and the other 
House we were told that, although a general 
policy of nationalisation would not be 
followed in this country with regard to 
important industries, strategic heights in our 
country would have to be captured. I would 
ask the Field-Marshals of the Congress Party 
to what extent the capture has been achieved. 
As far as I can see, the strategic heights 
remain in possession of the big business and 
we are being 

constantly sniped at from those heights. We 
talk, we speak, we issue sermons, we express 
sentiments, but these people go on at the top. 
Now, Sir, the Nagpur session was spelling out 
certain fine sentiments about the public sector, 
still trying to develop a sector of that kind. 
Another gentleman, that is to say, the 
Chairman of the Reserve Bank of India, Mr. 
Iengar, was making a speech in Bombay 
where he pointed out how the private sector 
was getting on well and issued certificates  to  
the private sector. 

My friends opposite who are connected 
with business will bear me out that these 
certificates relate to the monopolist elements 
in the private sector, not to the small fries. 
That is how there is this contradiction which 
exists between professed sentiment and 
practice and that is how the political platform 
of the organisation stands in sharp 
contradistinction to the policy platform of the 
Government as embodied in such institutions 
as the Reserve Bank. Make your choice for 
good. Sentiments are there and they have to be 
translated into policies and once they are 
translated into policies, they have to be 
implemented. We would like to hear what Mr. 
Chinai has to say and what the Minister has to 
say in reply. It appears that Nagpur was not 
missing the advantage of hearing Mr. Chinai 
who raised the cry of big business there in 
order to silence even the faint voice that was 
raised there for developing the public sector. 
Now, I understand that the Congress House is 
a very mixed house just as their mixed 
economy and naturally Mr. Chinai goes hand 
in hand with others. 

Let us now, Sir, come to the question about 
the strategic heights. 4s I said, the heights are 
still in possession of the big business. The 
coal industry is in the hands of the big 
business, especially foreign; banking remains 
largely in the hands of the big business; 
engineering remains largely in foreign hands. 
Cement and all the vital industries are today in 
the hands of the monopolists   and   it is   they     
who   con- 
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trol    such industries.      In  that con-   1 text, 
naturally the question of nationalisation 
becomes one    of very great importance. 

We talk about difficulties in regard to 
resources for the Five Year Plans. We are. in 
the midst of a crisis. At the same time we 
find that the profit-yielding undertakings in 
the country, -whether in the banking industry 
or the coal-mining industry or the tea 
industry or in the jute industry, are in the 
hands of monopolist elements. What is the 
use of bemoaning our fate and crying over 
lack of resources when we see before our 
eyes the private sector elements making 
profits never before and building up their 
structures of economy in a manner menacing 
to the entire country? What is the use of 
talking about taxation and austerity as far as 
the people are concerned, when I find the 
millionaires becoming multi-millionaires and 
profits soaring so high that they have to cart 
out money abroad and put it in different 
banks? In the other House yesterday, we 
were told that about Rs. 62 crores of Indian 
undertakings are there in the foreign banks. 
We were also told by the Finance Minister 
that to have bank accounts abroad wjthout 
the permission of the Reserve Bank would 
constitute a criminal offence. I would like to 
ask them why such people are not being tried 
for criminal offences. On the contrary, it 
seems that they get on very well. 

* » * » 
MR. CHAIRMAN:    Order, order. 

SHRI BHUPESH GUPTA: Now, Sir, I 
come to the other points. I do not know how 
you will expand the public sector if you do 
not adopt a vigorous policy of 
nationalisation. Can we build up a strong and 
powerful public sector merely by starting 
some new undertakings and industries much 
as important as they are? Therefore, it is 
essential for the expansion of the public 
sector to implement the policy of 
nationalisation and wherever it is essential 
and necessary, we must adopt it.    I am 
grateful to the hon. 

•••Expunged    as    ordered    by    the Chair. 

Member for having given us this opportunity to 
raise this issue. We are told that resources have 
to be found for the public sector. It is very 
good and we welcome that particular 
declaration of the Nagpur session of the 
Congress because we are not allergic to good 
things when they come from that quarter even 
though the other side would not touch things as 
long as they do not come from its own side. I 
say, Sir, implement it and implement it by 
nationalising certain undertakings. In order to 
find resources for the Plan, we will have to 
carry out a policy of nationalisation so that the 
profits earned by these undertakings would 
accrue to the Government, when they come 
over to the State sector, for being used in the 
industrial development of the country and 
directed into planned channels of development 
and  economy. 

Finally, Sir, take another factor, the British 
concerns that dominate the Indian scene today. 
Today about Rs. 600 crores worth of foreign 
capital is invested in the private sector of which 
85 per cent, or 90 per cent, would be accounted 
for by the British. This figure was a little over 
Rs. 300 crores in 1948 and today it stands at 
about Rs. 600 crores. This is how this process 
is going on here whereas in Indonesia complete 
nationalisation has been carried out in respect 
of the foreign Dutch holdings and investments. 
Now, the process adopted by our Government 
is not a very helpful process for our economic 
development or for the development of the 
public sector. The foreign concerns work to the 
detriment of our national economy. Take, for 
instance, the coal industry. Britishers control 60 
per cent, of the total coal production in the 
country and the entire best grade coal and 
metallurgical coal mines are exclusively 
controlled by them. There ire concerns like 
Andrew Yule & Co., McNeil & Brady, Turner 
Morrison, Shaw Wallace & Co., the Assam 
Trading Corporation, etc., and these concerns 
control nearly 95 per cent, of the coal industry 
which is under British management.    I would 
ask    tha 
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[Shri Bhupesh Gupta.] hon.   Minister   to   
note   that   Andrew Yule & Co. produces more 
coal than the entire State sector.    That is the 
state of affairs.    You can understand their grip 
on the industry from this single  fact.    They   
declare   dividends ranging from 16 per cent, to 
40 per cent., sometimes even 50 per cent, and 
their profits are going up.    They get in 
addition price increases also.    The Indian    
National  Trade  Union   Congress and the   
All-India Trade   Union Congress have 
repeatedly drawn   the attention   of   the   
Government   to  the high profits and the 
reckless manner in which these concerns carry 
on their mining operations.   They are reckless 
and slaughter mining and these mines have 
become death pits to our workers, slaughtering 
our workers and the indentured   Gorakhpur   
labour.    Last year we had a very grim tragedy 
in the Chinakuri coal    mine    controlled by the 
Bengal Coal Company owned by Andrew Yule 
& Co.   As you know, Sir, there the figure 
would be no less than 300 killed.   An enquiry 
was held, a  farcical     enquiry.      One    of    
the Mohicans of the Indian Civil Service was    
discovered    to    undertake    the enquiry there.   
The enquiry was conducted in such a manner as 
to deplete the figure of death to 176.   The plan 
submitted by  the Bengal Coal Company—I    
always    give    documentary proof—shows  
that  there  were  more than 13 dead bodies 
without the skull as against six shown in the 
Enquiry Committee's  Report,  double.        
Even the plan  submitted by    the    Bengal 
Coal Co. was not taken into account when 
giving the findings.   This is the difference in 
regard to one section; if the other    sections    
are   taken    into account,    the    number      
will    easily be  more  than  300  killed  as  
against tne  176 shown in the Enquiry Com-
mittee's Report. Hon. Members should kindly 
study such things.    I am surprised  that  
Government  do not  stop such things, this kind 
of reckless mining.    The foreign owners 
operate the mines not only in a reckless manner 
for  earning profits  out  of the sweat and toil of 
our masses but they operate the mines in such a 
manner that 

this kind of accidents happen. Sir, safety 
regulations and rules for safety are never 
adhered to and yet they get on fine with our 
Mining Department. I do not know why such 
things happen. I also do not know what golden 
bonds bind our Mining Department of the 
Government with the British coal mine owners 
in India but there is something. We want this to 
be brought into the public sector, I mean the 
coal industry, so that we may discuss in 
Parliament such matters and call these people 
to account. It is essential therefore, even in the 
interest of running our coal mines according to 
the best interests of the country Jn keeping with 
the safety regulations and mining rules, that 
such a vital industry in our country should be 
placed in the hands of the nation. Now, the 
attendance register was not there in Chinakuri. 
I do not know; well, the I.C.S. officer who is an 
old gentleman, maybe, was sleeping or some 
such thing. He missed everything; missed even 
this particular map produced before the court 
and much of the evidence was taken after the 
workers had given their evidence. And how it 
was done is a very interesting matter. Sir, I 
should like to point out only one thing in this 
connection. When the enquiry took place the 
workers' representatives gave evidence—the 
representatives of the Federation. After the 
evidence of the Federation had been taken, 
suddenly in August they started taking the 
evidence or the management. Sir, here is the 
booklet. It is said: "After the argument of the 
workers' representatives was over on the 28th 
August ..." 

SHRI B. K. P. SINHA (Bihar): I want to 
know just one thing. Where is the relevance of 
all this to the Resolution before us? 

SHRI BHUPESH GUPTA: The hon. 
Member has long been in Supreme Court but I 
am sorry that he does not understand the 
relevance of it. The relevance is that if you 
leave these things in the private sector, they 
not only  kill the workers but    they 
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corrupt your departments that even enquiries 
become a mockery. That is the reason why I 
am stating this fact. 

SHRI D. A. MIRZA (Madras): Why is the 
hon. Member agitated so much? 

MR. CHAIRMAN: It is not for you to say 
that. 

SHRI BHUPESH GUPTA: I do not know; 
the hon. ex-Prince will perhaps not understand 
how the millowners in the coal mining 
industry . . . 

MR. CHAIRMAN:    Order, order. 

SHRI BHUPESH GUPTA: So this is how 
they go on. There is the banking industry; 
there is the electrical industry. Rs. 1,600 
crores are in their hands. Part of it is in the 
hands of the State Bank but the rest of it is in 
the hands of Scheduled Banks and the money 
is utilised for building up the private sector 
and not for development of the economy as it 
should be. Then there is the cement industry 
in our country. 

MR. CHAIRMAN: It is time. You cannot 
have more time. 

SHRI BHUPESH GUPTA: I am just 
finishing, Sir. About 70 to 75 per cent, of the 
cement is bought by the public sector but the 
industry is in the hands of the private sector. 
Similarly, tea, Calcutta Tramways, Electricity 
etc. What I suggest therefore is that the matter 
should be considered and it is essential that as 
far as coal mining is concerned, we should 
take over the entire coal mines. And in this 
particular case we should order a re-enquiry. 
There should be a fresh enquiry and all these 
people, including Mr. Whitaker, who controls 
everything there, should be removed. This 
industry should be taken over. Sir, finally one 
thing. I have brought this point to your notice. 
I would beg of the Government to consider 
this matter—this booklet is there—and see if 
there is a prima facie case for starting a fresh 
enquiry and remove Mr. Whitaker who is the 
head of the Department, who certifies the 
plants, equipments and other things. 

SHRI M. C. SHAH (Bombay):     Mr. 
Chairman, Sir, I am afraid . . . 

MR. CHAIRMAN:    You are afraid of your 
predecessor? 

SHRI M. C. SHAH:    I am afraid the 
acceptance  of this Resolution by  Lhe House    
will    perhaps      unnecessarily embarrass the 
Government in the formulation of the third 
Plan.   The only effect  of  this  Resolution  
will  be    to create unnecessary panic in the 
economy of the country. We have already 
accepted that we should have a planned 
economy and whenever necessary the 
Government comes forward with proposals for 
nationalisation when they think   it   is   in   the   
best   interests of the    country.      Sir,    we    
have    accepted   the position    that   there will 
exist    both    the   public    sector   and the 
private sector.     They   are   complementary or 
supplementary to each other and now to have a 
committee of experts and Members of 
Parliament to find out which  trades and 
industries should  be  nationalised  will  
certainly create, as I said just now, unnecessary 
panic in the private sector or in the industry.     
Sir,   I   do   not   understand the desirability of 
nationalising those trades and industries which 
are doing well.    In the interests of the country 
of course there should be control and for that 
we  already have  the  Companies Act, and the 
Industries  (Regulation and Development)  Act 
to control the working  of those industries. For   
example  so   many  times   it  has been  
suggested by    some    prominent Members 
here that the textile industry should be 
nationalised.    What is the good of investing 
crores of rupees in the industry that is already 
established  there  for a  number of years, when 
we have our hands    full    with the 
implementation of new schemes? We  have  
already  decided to  set  up heavy      industries,     
machine-making industries  and  industries  
which  cannot be set up in the private sector 
and we are well advanced on that scheme. 
Now, unless we consolidate all those that we 
have undertaken and all those that we propose 
to undertake in th« 
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[Shri M. C. Shah.] third Plan, it is no use 
advocating the nationalisation of existing trades 
and industries.   Our enthusiasm should not 
outrun our ability.    Have we got the resources?   
Already we have seen the strains  and stresses in 
the execution of the second Plan.    The third 
year was a very critical period.   What was the 
position of our external resources and what   
was the position    of    our internal resources?    
We had to go to foreign  countries  and  ask    
them    to come to our aid in order    that    the 
requirements  of the second Five Year Plan's 
external resources could be met. We are grateful 
to    those    countries that have given us help to 
the extent of 360 million dollars.    For the next 
two  years  we are  again  negotiating loans  for  
nearly   700  million   dollars which will be 
required for the implementation of the second 
Plan—a Plan worth  Rs.   4,500  crores  which  
really speaking, according to the prices pre-
vailing when the Plan was    framed, would have 
cost only  Rs.    3,600    or Rs. 3,700 crores.    
We have also difficulties about internal 
resources.    We could not  get  enough  loans  
and we have fallen short in small savings. We 
have to husband all our resources in order to 
implement  the  schemes  for heavy      
industries,     machine-making industries and 
such other basic industries.      Instead of that  if 
we fritter away the resources that are available 
to  us—and  they are  very scarce—in just 
nationalising the trades and industries that are 
already being run today, I think that it will not   
be a  wise  step. Really  speaking we will be out-
Herod-ing Herod. The most progressive person 
about all these things is our    Prime Minister 
and the Prime Minister has so often said that it is 
no use nationalising those industries which are 
running or those that have old machinery and 
which are outmoded and are to be modernised.    
Now we have a resolution that we    must    
nationalise    the trades. We have already 
decided about State trading in foodgrains.   We 
have no apparatus, we have no machinery, we 
have created a scare in the coun- try, and the 
prices have gone up.   So, I think it is not 
advisable to pass   a 

l resolution of this type at this stage. We are not 
helping the cause of the country. We are not 
helping by adopt-| ing this resolution our 
position, I because whatever is necessary will be 
done when the Third Plan in formulated. 

Sir, I was one of those who had a part to play 
in the nationalisation of life  insurance.    So I  
am not against nationalisation whenever it is 
necessary and whenever it is in the best interests 
of the country.     We   must nationalise  public   
utility   services  as we have nationalised  life  
insurance. But unfortunately, after that Mundhra 
affair, my faith in the    working    of 
nationalised   companies   was    almost then 
shaken.   Have we got the administrative 
machinery    competent    and adequate enough 
to manage all those things?    We  are  told,  it is  
reported and possibly it is not contradicted, that 
when   we   just   establish   these   huge 
undertakings, the expenditure will be more.   It 
is said that we are standing an expenditure more 
than what a prudent person will stand, maybe 
because of certain factors and certain circum-
stances, but our administrative machinery—I    
may     be     pardoned     for saying    this—is      
almost      creaking. We   have    not    got     
enough      personnel       to       manage      all      
these affairs, so that it is always better to 
manage  what we have  already  undertaken  and  
also     undertake  just those new things which 
are absolutely  necessary  instead     of     
frittering away  our  resources  and  energies  in 
trying to nationalise the     industries that are 
existing today.     Of course if any  of  those 
industries  is   working against  the interests  of  
the     nation, then you certainly     nationalise 
that industry.   You single out that industry and 
make out a clear    case for nationalisation of 
that industry, and   I think nobody will object to 
the nationalisation of that industry immediately 
even though it will be difficult to find the 
resources, even though it will be difficult to find 
an adequate administrative machinery.     But 
this resolution asks generally to find out which 
trades should be nationalised or which 
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industries should be nationalised. I think it is 
not a desirable resolution. I do not know the 
attitude of the Government, but I think the 
Government will be well advised to oppose 
such a resolution. 

SHRI H. P. SAKSENA (Uttar Pradesh): Was 
not the hon. Member responsible for the 
nationalisation of the Imperial Bank? 

SHRI M. C. SHAH: I was associated with 
that measure of nationalisation of the Imperial 
Bank. I am proud that I was associated with 
that measure, and I say that it was absolutely 
necessary. I maintain that whenever it is 
absolutely necessary to nationalise an industry 
in the national interests, one should not 
hestitate for a moment in doing that. You find 
out that industry, show that it is acting against 
the interests of the nation and then go in for the 
nationalisation of that industry. But just to say 
that you find out what trades should be 
nationalised or what industries should be 
nationalised is in my opinion not worth taking 
all the trouble. 

MR. CHAIEMAN: Mr. Shah, address the 
Chair. 

SHRI M. C. SHAH: I am sorry, Sir. What I 
say is that I am not against 
. nationalisation whenever it is necessary, and I 
have done what I can in trying to nationalise 
certain things. Therefore, please do not 
misunderstand me when I say that this resolu-
tion today is inopportune. I do not say that 
industries should not be nationalised. But if we 
accept this resolution, we will be playing into 
the 
. hands of my friends like Shri Bhupesh Gupta. 
(Interruptions.) If I were a wise man, I should 
not like to be caught in the trap of my friend 
Mr. Bhupesh Gupta who would like to have 
everything nationalised and everything taken 
over by Government. 

SHRI BHUPESH GUPTA: I have not got 
such a trap or net to catch such a big fish. 

SHRI M.  C.  SHAH:   So,  Sir,  while I   
accepting the principle of nationalis- i  ing  
whatever industry     or whatever trade is found  
to be absolutely     in the national interest, I say 
that such a resolution should not be  accepted. 

Today we find that not only we want 
Soredgn assistance on a Government to 
Government basis but we also need foreign 
equity capital in this country in order to 
establish new industries or expand the existing 
industries. Therefore we should not create an 
unfavourable climate by saying that we will 
nationalise anything and everything that we 
like. I think that will deter the flow of ; foreign 
equity capital into this coun-j try which is 
absolutely necessary in order to develop our 
country, in order to industrialise our country as 
fast as We can. Therefore, Sir, from that aspect 
also the resolution today is premature and I do 
not think it is advisable to accept it at this 
moment. 

Sir, the Planning Commission is trying to 
formulate the Third Five Year Plan. Experts are 
to be consulted. Panels will be appointed. In the 
framework of the Third Plan whatever is 
absolutely necessary will be there. It will take 
into account all our resources. So, in order that 
the Government may not be embarrassed, in 
order that the Planning Commission may not be 
embarrassed in the formulation of the Third ' 
Plan, we should not bind down their hands by 
the appointment of such a Committee for the 
nationalisation of this or that industry. 

Thank you, Sir. 

J   (Shri Ahmad Said Khan stood up.) 

MR. CHAIRMAN: The infection is 
spreading. Everybody is getting excited.   
The Nawab of Chhatari. 

SHRI AHMAD SAID KHAN   (Uttar 
Pradesh):  Mr. Chairman, I    thought 
when  I   read  this   resolution   that  it 
was rather an innocent proposal. But 
I   when  I  found  that my     friend,  the 
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[Shri Ahmad Said Khan.] leader of the 
opposition, supported it so vehemently and 
with such force, I thought that there must be 
something basically wrong with the 
resolution. I am certain, Sir, that the Mover 
himself by now must have been converted to 
the idea that this resolution should be 
opposed. 

Sir, there is no real virtue either in an 
administration being nationalised or its being 
run by private management. The real virtue is 
how to increase production. That should be the 
purpose. Now let us see whether, if such a 
Committee is appointed, it will help in 
increasing production Or it will not. I say, Sir, 
that if such a Committee is appointed, the 
result will be that capital will get shy. It will 
create uncertainly in the industrial world. We 
are in need of foreign capital to develop our 
industries. All that foreign capital will get shy, 
and the net result will be that our industrial 
progress will be very much hampered. If this 
resolution is adopted by the House, the Sword 
of Damocles will be hanging all the time over 
the necks ,of the industrialists. Capital will get 
shy and people will not like to invest their 
money in the industries. Sir, even the foremost 
socialists were of the opinion, even Karl Marx 
was of the opinion, that industrialisation should 
come first and nationalisation should   follow  
industrialisation.   Here we are very much 
back- 

12 NOON   ward in industry.   We have not 
yet industrialised our country fully and if we 
appoint such a Committee, it will create great 
uncertainty in the minds of the industrialists. I 
am sure, Sir, that it will be wrong. Moreover, 
our policy so far has been one of mixed 
economy. All the big industries, all the big 
enterprises which the private sector has not got 
the means to develop we are having in the 
hands of the Government and we are doing it. 

[MR. DEPUTY CHAIRMAN in the Chair] 

We know that we have not got enough 
technicians, enough people, to man the 
administration and the absence of private 
incentive is causing trouble in the development 
of the industries that have been nationalised. 
Therefore, it will be a good thing to keep to this 
mixed economy and not to appoint a committee 
which will be regarded by the industrialists as a 
sort of Damocles Sword over their heads. 
Moreover, I may say that, in my opinion, mixed 
economy can be run in this way also that in 
many concerns the Government may have 
control in shares, say, 40 or 35 per cent, and the 
rest of the shares should remain in the hands of 
the private sector. The advantage will be that 
the acumen and experience of the private sector 
will be at the disposal of the Government and 
control of the Government will be there so that i 
there may be no monopoly. Otherwise, if this 
Resolution is accepted, I think it will have a 
very bad effect on the industrialists of our 
country and the Government should oppose this 
Resolution. 

SHRI ROHIT M. DAVE (Bombay): Mr. 
Deputy Chairman, I have no hesitation in 
lending my full support to the Resolution 
which has been moved by the hon. Shri Ram 
Sahai. This Resolution is very timely and the 
Government will be well advised to take into 
consideration the various factors which the 
Mover has already enumerated in support of 
his Resolution. 

Sir, as this House knows very well, the 
Government always has thought it necessary 
to come out with a statemtnt of policy 
regarding the control and planning of 
economy at the beginning of every Plan. The 
First Plan was preceded by the Industrial 
Policy Resolution of 1948 and when 
experience was gathered during the working 
of the First Plan, the Government thought it 
necessary to come out with another 
Resolution again on Industrial Policy in 1956 
and at that time it was stated by the 
Government that that Resolution 



595 Nationalisation of      [ 13 FEB. 1959 ]      Trades and Industries     596

had become necessary because of the 
experience that was gathered during the 
working of the First Plan. Similarly, we are 
now on the threshold of the Third Plan and it 
will be necessary for us to consider again the 
Industrial Policy of the Government in the 
light of the experience that we have gathered 
during the Second Plan period. It is true that 
the 1948 Resolution and the 1956 Resolution 
emanated from the Government and no 
Committee was appointed at that time to 
examine the various aspects of these Industrial 
policies. But we must also remember that the 
entire responsibility for the formulation of the 
First and Second Plans was taken by the 
Government itself. When we are on the 
threshold of the Third Plan, responsible 
Government spokesmen and even the President 
have expressed the desire that all the various 
elements of the nation should combine 
together at the very outset to apply their minds 
to the formulation of the Third Plan and that 
cooperation from all sections is welcome by 
the Government. When various sections of the 
community are trying to apply their minds to 
the problems of the Third Plan, it will be 
necessary for the country to know exactly what 
should be the industrial policy, what should be 
the economic policy, that should govern the 
formulation of the Third Plan. It is because of 
this that this particular problem should not be 
left to the Government alone, but all the 
various elements in the community should be 
associated with the exploration of this 
problem. 

It may be argued that the 1956 Resolution is 
fairly clear and nothing has happened during 
the Second Plan period so far which requires 
any reexamination of this problem. I res-
pectfully beg to differ from that position. 
Enough has happened during the Second Plan 
period even so far which might make it 
necessary that we should re-examine the 1956 
Resolution. The Reserve Bank year after year 
has drawn attention to the fact  that   the  
savings   of     the  com- 

munity are not keeping pace with the 
requirements of the economy. We have been 
told even by Government spokesmen that one 
of the problems which creates great anxiety in 
the mind of the Planning Commission is this 
fact of the nonavailability of even savings. 
Saving today is in the hands of the banking 
system and we have only the Reserve Bank 
and the State Bank which are nationalised. 
The other banks—and especially the foreign 
exchange banks—are still in private hands and 
it will be necessary to examine whether it is 
desirable that the other scheduled banks 
should also be nationalised or should be 
brought under more effective control of the 
Government if the savings drive is to be given 
impetus. The Mover of the Resolution has 
very wisely kept the thing quite open for the 
Committee to discuss all the issues. 

It need not be taken for granted that merely 
because a Committee is appointed, that 
Committee would be biased in favour of 
nationalisation only. It will be necessary for it 
to examine all the pros and cons and to see 
whether the time has come for nationalising 
the entire credit system. This House and the 
other House have already discussed the L.I.C. 
investment policy, but the comments in these 
Houses as well as in the public make it quite 
clear that that investment policy also is still not 
quite clear. Will this investment policy lead to 
nationalisation by the backdoor, will that 
policy ultimately lead to the control of the 
various industries by the Government or will it 
lead to a greater participation in the profits that 
the economy as a whole has created, are the 
problems which exercise the minds of the 
public. This Committee will have to go into 
that aspect also and evolve a consistent 
investment policy rot only with reference to 
the L.I.C. funds, but also with reference to the 
other funds that are at the disposal of the Gov-
ernment and which can be utilised for 
productive purposes. Particularly, Sir, we have 
got a coal shortage in 
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[Shri Rohit M. Dave.] the country. We find 
that the Second Plan exploitation regarding 
coal and other energies has not fully materia-
lised. It will be necessary lor this Committee 
to go into that question also and see whether 
nationalisation is the right course again. 
Again, the question is quite open. The Com-
mittee can as well come to the conclusion that 
nationalisation is not the solution, 
nationalisation is not the answer. But the 
Committee might equally come to the 
conclusion that nationalisation is an answer. 
All that I submit is that this question needs 
examination. And unless we are able to find 
out some solutions lor the problems of power, 
for the problems of coal and electricity—the 
problem* that we are facing—it will not be 
possible for us to evolve a Third Plan on a 
consistent and rationally scientific basis. 

Then, Sir, there is the question of transport. 
The Railway Board and the Railway Minister 
themselves have time and again drawn the 
attention of the nation to the fact that the 
transport' system is not adequate to look after 
the big productive potential that is generated 
in the economy. We have to find an answer to 
this question also. Is the nationalisation of 
Railways enough to give us that transport 
system which our economy demands, or is it 
necessary that road transport should also be 
nationalised and shipping alao should be 
nationalised? Again the question is open. My 
submission only is that it needs to be 
discussed. 

Sir, during the Second Plan period enough 
experience has been gathered, enough data has 
come to light. It has to be examined, it has to 
be analysed, and in the light of that 
examination, a fresh reconsideration of the 
Industrial Policy Resolution is to be 
attempted. It may be that at the end of these 
deliberations we might again come to the 
same conclusion, viz., that the 1954 
Resolution is adequate, or we might come to 
the conclusion that it is not adequate. 

Let us not bind down, let us not try to colour 
the consideration by the Committee of this 
problem of nationalisation. But this problem 
needs to be examined. And. if it needs to be 
examined, it needs to be examined by a body 
which is outside the Government because the 
Third Plan is going to be the responsibility of 
the nation as a whole. Therefore, it is 
necessary that those who can guide the nation 
as a whole are able to apply their minds to 
these problems and then come to certain 
conclusions. 

One more point that this Committee will 
have to discuss will be the' effect of any 
nationalisation on our industry, on the 
development of our industry. Sir, the case is 
made out that if large-scale industrialisation is 
attempted, foreign capital is likely to get shy 
and we may not get enough equity capital 
which is necessary for the development of our 
economy. We have been told by the President 
himself that whenever we get loans from 
outside countries, there are no political strings 
attached to them. I would like to know exactly 
what is the meaning of these "political 
strings"? Does it only mean that you need not 
be a member of this power bloc or that power 
bloc? Or, does it also mean that we are com-
pletely free to determine our own economic 
policy? If even by implication or indirectly it 
has been suggested that if we want foreign aid, 
if we want foreign equity capital, we will have 
to determine our economic and industrial 
policy to suit the investors from outside, then 
the whole question as to up to what extent we 
should depend upon foreign capital and foreign 
assistance for the development of our economy 
will have to be gone into. Again, the 
Committee might come to the conclusion that, 
well, we have to make the best of a bad 
bargain, that we are in a very unhappy position 
and it will not be possible for us to develop our 
economy unless we get capital from out-Side 
and directly or indirectly certain implications   
are  involved   in   getting 
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that assistance from outside; let them come to 
that conclusion and let that conclusion be 
known to the country so that it may be 
/possible for the country to decide as Ho 
whether this type of assistance is desirable or 
not. 

Finally, Sir, there is the question of the 
impact of such a policy on the private sector 
itself. We have been told again and again that 
if the public sector expands, if greater 
nationalisation takes place, the private sector 
will dry up and enterprise will go away, 
initiative will disappear, capital formation 
which is taking place in the private sector 
today will not be available to the economy 
and thereby we will be going to a position 
where there will be stagnation. This question 
also needs to be examined, because unless we 
tell the country in quite clear terms what 
exactly is the nature of the democracy that we 
are envisaging, what type of freedom—
political, economic and civic—that we are 
trying to give to this country, what is exactly 
involved in planning, what is exactly involved 
in regulation, what is exactly involved in 
nationalisation, unless categorical answers are 
given, this type of confusion will continue and 
the public mind will be under the pressure of 
propaganda from this side or from the other 
side; it will not be possible for the public to 
know exactly where it stands, where its 
freedom stands of which the public is so 
zealous and proud. It is for these reasons that 
the question needs a thorough examination 
and an expert opinion on the various aspects 
that are involved in nationalisation ought to be 
clearly formulated and placed before the coun-
try. Only such a Committee can do that and, 
therefore, it is very necessary that such a 
Committee should be appointed. 

SHRI P. D. HIMATSINGKA (West 
Bengal): Mr. Deputy Chairman, I heard the 
Mover speaking on his Resolution, and I 
understood him to say that he has proposed 
this Resolution in order that the Dosition that 
is 

created in the country from time to time by 
different statements from different sides may 
be clarified. He i3 not very anxious that the 
trade should be nationalised or any particular 
industry should be nationalised. He wants it to 
be made clear as to whether or not there is any 
scope for any nationalisation of any trade. At 
least that was the purport, as I understood him, 
of his speech. So far as that intention is 
concerned, as you know and as hon. Members 
who have preceded me have referred, there 
has been a clear declaration in the Industrial 
Policy Resolution of 30th April, 1956 dividing 
the industries into three categories. That 
Resolution makes the position of the 
Government quite clear. Sir, they have set out 
in Schedule A various industries which will be 
exclusively in the public sector. And if you 
look into the list containing 17 items, you will 
find that the resources that the Government 
have at their disposal will not at all be suffi-
cient to meet the needs of those industries 
themselves. Then there is Schedule B about 
which it has been said: 

"The second category will consist of 
industries, which will be progressively 
State-owned and in which the State will, 
therefore, generally take the initiative in 
establishing new undertakings, but in which 
private enterprise will also be expected to 
supplement the effort of the State." 

You will find, Sir, that almost all the minerals 
which are not covered by the Schedule A 
list—aluminium, machine tools, ferro alloys 
and tool steels, basic and intermediate 
products required by chemical industries such 
as the manufacture of drugs, dyestuffs and 
plastica, antibiotics and other essential drugs, 
fertilizers, synthetic rubber, carbonisation of 
coal, chemical pulp, road transport and sea 
transport—have been mentioned. As a matter 
of fact, they were mentioned by the hon. 
Member, Shri Bhupesh Gupta. So far as coal 
is concerned, as was mentioned by him, more 
coal than what the public sector needed had 
been manufactured. 
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[Shri P. D. Himatsingka.] That may be quite 
true, but at the present moment, Sir, the 
Government have taken over this coal in the 
public sector, and they have taken over a 
number of coal-bearing fields from various 
private parties under the Act that was passed 
by Parliament two years ago. Therefore, Sir, 
the position at the present moment is that the 
Government have in their hands a number of 
industries for which the resources that they 
have are barely sufficient io carry on. 
Therefore, Sir, if you appoint a Committee 
consisting of Members of Parliament and 
certain other persons with expert knowledge to 
consider and make recommendations as to the 
trades and industries which should be 
nationalised, it will absolutely be a waste of 
time, energy and money. The policy is quite 
clear, and as a matter of fact, it will be some 
time before the Government can take up the 
work that they have already decided to 
undertake by the adoption of that Policy 
Resolution. And so far as trading also is 
concerned, as you know, Sir, the State Trading 
Corporation has been functioning for some 
time, and if you examine carefully what it has 
been doing, you will be able to find that the 
business that was being carried on by private 
parties has been taken over. Rather it has just 
intervened to take a big share of the profits of 
those private parties, because there is that 
monopoly in the matter of export of iron. The 
State Trading Corporation will export iron ore. 
But I do not actually know the amount that is 
being spent on the organisation of the State 
Trading Corporation, whether it is eating up 
any major portion of the profits that would 
accrue to it. Sir, export of manganese was 
going on very well before the State Trading 
Corporation took it over, and during the last 
two years, Sir, practicallj' no manganese has 
been exported, because the State Trading 
Corporation has not been able to effect many 
sales. 

SHRI J. V. K. VALLAEHARAO (Andhra 
Pradesh): Is it because the ;State Trading  
Corporation har  taken 

over tne export 01 manganese or is n because 
of recession in the European market? 

SHRI P. D. HIMATSINGKA: It is so partly 
because of recession and partly because the 
State Trading Corporation has taken it over. 
When private parties were in charge of 
exports, they used to take all possible steps to 
get in touch with the purchasers in different 
countries. They would not hesitate to go to 
them and make contracts with them. It may be, 
Sir, that so far as manganese is concerned, this 
may be one of the reasons, but competitors 
have also come into the market. Brazil and 
other countries have begun to supply 
manganese, and I think that one of the reasons 
why this export has fallen is that the State 
Trading Corporation cannot take such 
effective steps as were being taken by those 
private parties. That appears to be one of the 
reasons why exports have fallen. What I want 
to submit, Sir, is that the Government has not 
got enough resources in its hands, and if we 
increase the scope of work, there is bound to 
be confusion and loss, which will not be 
noticed for some time before the mischief is 
done. 

At the present moment, Sir, we have been 
hearing a lot about State trading in foodgrains. 
I do not know whether all the important 
persons in the Government who have been 
speaking in connection with State trading in 
foodgrains mean the same thing as is 
understood by the hon. Prime Minister, the 
Food Minister and others. As a matter of fact, 
Sir, confusion has been created in the different 
States, and they do not know whether State 
trading should be from top to bottom, and they 
do not know from what stage to what stage 
State trading in food-grains should be 
undertaken. Certain statements are made from 
time to time without actually formulating the 
proposition in a clear-cut manner as to what 
exactly is to be done. That creates confusion 
in the country. As a matter of fact, Sir, I 
understand that in U.P. and other places, rice 
has been selling at about 27 rupees and wheat 
at about 32 rupees.    The same thing 
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is happening in Punjab, because certain proper 
steps have not been taken by the Government. 
Therefore, Sir, before we start any new 
proposition, we should consider all its pros 
and cons and take proper steps to see that 
what we intend to do is really achieved. But 
unfortunately that is not being done. 

Let us  look  at  our  resources.    As you know,   
Sir,   even   at  the  present moment the 
resources that we need for our Second Five 
Year Plan are    not sufficient.     We need   
about     Rs. 400 crores  more to  carry  out  
only    the core of the Plan.    But if we want to 
implement all the items in the Plan, we will 
need more and more money. If  we  take  into    
consideration    our physical targets, there   will 
be more and more shortage because the prices 
of almost all items have gone up, and we will 
have to make up in the next two years.    But 
with the amount of taxation that has already 
been levied, I do not think that there is much 
room for raising more  money to make up this  
deficit.    Already the Third Five Year Plan is in 
the offing, which will require more and more 
money, and it will  be  so    difficult  to  collect    
that money.    Therefore, Sir, we should be very 
careful before we expand    our activities,  so 
that  we  may  not spoil what  we  have  already  
started.    We should consolidate whatever has 
been taken    up,     and  we    should  try    to 
increase   our  national   income,   which can be 
applied for other purposes   in order to help the 
economic growth of the country.    The  
Resolution,  as    it stands, in harmless but it   
has   been pointed out by some of the previous 
speakers, it    will raise various questions in the 
mind of the public and will    simply    create    
difficulties.      I would,  therefore,    suggest  
that    this Resolution should not be pressed. 

 
DR. W. S. BARLINGAY  (Bombay; It 

may be unnecessary. 
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[THE VICE-CHAIRMAN  (SHRI    P. N. 
SAPRU)  in the chair] 
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THE VICE-CHAIRMAN (SHRI P. N. 
SAPRTJ) : Why should we not have co-
ownership: 51 per cent. State and 49 per cent, 
private. 

 

Da W. S. BARLINGAY: The Industrial 
Policy is quite clear to the Government. 
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ANNOUNCEMENT REGARDING 
GOVERNMENT      BUSINESS 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI SATYA NARAYAN SINHA): Sir, 
with your permission, I rise to announce that 
Government business in this House for the 
week commencing 16 th February,  1959 will 
consist of— 

(1) Further discussion of the Motion of 
Thanks on President's Address. 
Reply to the debate will be made on 
Tuesday, the 17th February, T959, 
after the question hour. 

(2) Further consideration and passing of 
the Cinematograph (Amendment) 
Bill, 1958, as passed by Lok Sabha. 

(3) Consideration and passing of the 
following Bills— 

(i) Cost and Works Accountants Bill, 
1958, as reported by the Joint 
Committee. 

(ii) Delhi Land Reforms (Amendment) 
Bill, 1959, as passed by Lok 
Sabha. 

(iii) Delhi Panchayat Raj (Amendment) 
Bill, 1959, as passed by Lok 
Sabha. 

(iv) Pharmacy (Amendment) Bill, 
1959, as passed by Lok Sabha. 

As Members are already aware, the 
Railway Budget for 1959-60 will be laid on 
the Table on the 18th February, 1959, at 1 
P.M. 

ENQUIRY     REGARDING     MOTION 
FOR  DISCUSSION   ON   THE   VISIT 
OF THE    FINANCE MINISTER    TO 

CANADA, U.S.A. AND THE U.K. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I have a submission to make. For the last 
two Sessions, I have been wanting a 
discussion on the visit of the Finance Minister 
to Canada, the U.S.A. and the U.K. and this 
has been kept pending as a No-Date-
Mentioned Motion. 

THE VICE-CHAIRMAN (SHEI P. N. 
SAPRU): YOU may raise the point later on. 

SHRI BHUPESH GUPTA: The discussion 
could not be held last Session, because, due to 
illness, Mr. Morarji Desai could not be 
present. 

THE VICE-CHAIRMAN (SHRI P. N. 
SAPRU) : You may raise this at 2-30 P.M. 

SHRI BHUPESH GUPTA: Then you will 
not allow me to raise the point. Since the hon. 
Minister is present now, I would like him to 
kindly arrange for a discussion so that this 
does not lapse this time also. He will be, I 
hope, good enough to see to that. 

THE MINISTER OF    PARLIAMENTARY        
AFFAIRS      (SHW      SATYA I NARAYAN 
SINHA) : The Session has just '  started. Let my 
hon. friend have some '   patience   .    .   . 


